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NATIONAL [ EGAL SERVICES AUTHORITY (FREE AND
COMPETENT LEGAL SERVICES) REGULATIONS, 2010

District Attorney or Government Pleader (for the District and Taluk level) and the
respective Presidents of the Bar Associations, as the case may be.

(3) No legal practitioner having less than three years’ experience at the Bar
shall ordinarily be empanelled.

(4) While preparing the panel of lawyers the competence, integrity,
suitability and experience of such lawyers shall be taken into account.

(5) The Executive Chairman or Chairman of the Legal Services Institution

 may maintain separate panels for dealing with different types of cases like
“Civil, Criminal, Constitutional Law, Environmental Law, Labour Laws,
Matrimonial disputes, etc.

(6) The Chairman of the Legal Services Institution may, in consultation
with the Executive Chairman of the State Legal Services Authority or National
Legal Services Authority as the case may be prepare a list of legal practitioners
from among the panel lawyers to be designated as Retainers.

(7) The Retainer lawyers shall be selected for a period fixed by the
Executive Chairman on rotation basis or by any other method specified by the
Executive Chairman. .

(8) The strength of Retainer lawyers shall not exceed, —

(@) 20 in the Supreme Court Legal Services Committee;
(b) 15 in the High Court Legal Services Committee;

(¢) 10 in the District Legal Authority;

(d) 5 in the Taluk Legal Services Committee.

(9) The honorarium payable to Retainer lawyer shall be, —

(a) Rs. 10,000 per month in the case of Supreme Court Legal Services
Committee;

(b)Rs. 7,500 per month in the case of High Court Legal Services
Committee;

(c) Rs. 5,000 per month in the case of District Legal Services Authority;

(}R&mmm in the case of the Taluk Legal Services

il L .
Provided that the honorarium specified in this sub-regulation is in addition
to the honorarium or fee payable by the Legal Services Institution for each case
entrusted to the Retainer lawyer.
[(10) The Panel Lawyer or, as the case may be, the retainer lawyer shall be
available to deal with legal aid cases:
Provided that such lawyers may take up other briefs, but shall not appear against
a party to whom legal aid has been given th rough the legal services institutions:
Provided further that such restriction shall not be applicable where both the
parties have availed legal aid.]
(11) The panel prepared under sub-regulation (2) shall be re-constituted
after a period of three years but the cases already entrusted to any panel
lawyer shall not be withdrawn from him due to re-constitution of the panel.

1. Substituted by Noti. No. L/61 /2010-NALSA, dated 31-7-2012 (w.e.f. 25-8-2012).
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BIHAR STATE LEGAL SERVICES AUTHORITY
g% A, 9E ./ BUDH MARG, PATNA - 800 001

Email address- bslsa 87@yahoo in E{‘iﬁ/ PHONE: 0612:2230943 (0) BFE/FAX : 0612 220139

Patron-in-Chief _ : s Executive Charrman
Hon'ble the Chief Justice . b Hon'ble Mr. Justrce R.K. Datta
Patna High Court ~ - Judge, Patna High Court
Om Prakash i . HE et - iG‘ZZGSLS’VLA"\’/ \\’3:3
Member Secretary - Reiw /WEM o P8 |6
To,

AII the District & Sessuons Judge -cum- Chalrman
District Legal Servuces Authorities of the state of Blhar

Sub:- Guidelines about Retainer Law_yers.

- Sir,

Queries have been made from different DLSAs abcut the nature of works to

be taken from Retamer Lawyers and also about crrterra of payment of

Retainer fee to them. Some of the Secretaries have stated that since they

have to do Judicial Works also , they need assistance from competent'

persons in dorng the works of DLSA. ‘The matter was placed before His
Lordshlp Hon'ble Justice R.K. Datta, Executive Chalrman of BSLSA and His

‘Lordship has been pleased to issue follovying guidelines relating to Retainer

Lawyers and their work.

(i),

(i)

iy

'._'_”(.iv')

Guidelines
Retainer Lawyers be selected from among Panel Lawyers for a period of
one-year on rotation basis subject to approval of Hon’ ble Executrve
Chalrman of Blhar State Legal Services Authority. Chairman, District
Legal Se_rvnces Authorlty may re-designate any panel lawyer as Retainer
with prior approval of Executive Chairman of BSLSA
Number of Retainer Lawyer shall be determined by Chairman, DLSA as

- per requ:rement subject to max:mum strength provrded in Para 8 (8) of

NALSA (Free & Competent Legal Servrces) Regulation 2010.

:.Retalner Lawyer shall get retainer fee as per para 8(9) of NALSA (Free &
: Cempeteni Legal Service_s) Regulation 201:0 on filing of an undertaking

on affi davit by him that he shall net appear against a party to whom
Iegal aid has been provrded except where both the partres have availed

~legal ald

Honorarlum payable to retamer lawyer shall be in addltlon to the fee

e payable to him for each case entrusted as Panel Lawyer.
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< (vi)

(vii)

(viii)
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Provided, where a retainer lawyer d'oe's not attend Court for at
least 10 days in a month, he shall not be entitled for payment of retaine.r
Honorarium for that month.

It shall be responsibility of the Chairman, DLSA to ensure that sufficient
work is taken from the Retainer Lawyers.

Retainer Lawyer shall be'deputed to.work as remand Iéwyer (to assist
undefended arrestee af the time of first remand) and as legal aid lawyer

at the front office (to give legal opinion and legal assistance to persons

visiting or brought to front office). His Services may also be utilised in

assisting Secretary, DLSA in implementation of Schemes of NALSA

about free legal aid , legal services and also in evaluation of work of

PLVs and Panel Lawyers for payment of Honorarium
One s{uiltable Retainer lawyer, having more that 15 years of practice may
be made member of monitoring committee constituted under Para 10 of
NALSA (Free & Competent Legal Services) Regulation, 2010.
Instructions earlier communicated vide letter no. 209/ BSLSA Inﬁal 1993
dated 04.8.2015 (Copy enclosed) or ény other letter which is directly or
impliédly contrary to the present instructions shall stand omitted to that
extent. '

This is for your goodself information and needful.

Thanking you.
Encl:- As above.

Yours faithfully
@Wf'@cw-l%,zd &

(Om Prakash) .
Member Secretary
BSLSA



